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The applicant is working/ as DlViSlon-
Gopus; cJvide Pl BB

No TBGh 3fsq:y19 ; ral Accounts Officer, in the pffice of the
iy dfi3/5T9L( : vExecutive Eng\neer, Naharlagun, PWD,

Stendssanarasgient

‘Arunachal Pradgsh. He has Peen transferr-
%ed bv the offic§ of the Adcountant Gener-
al (A&E), Meghaldya ETC Shillong by
order dated 8.3.2004 to the Office of the
]ﬁ&f : ﬁxecutlve Engineer,\ Imphal West PHE,

; . E Imphal. The applicant submitted represen-
j ;‘ E tation to the Accou cant General (A&E),

| ‘ ﬂeghalaya, Arunachal /Pradesh etc. dated
P % 29.3.2004 and the sgme \is yet to be

disposed of by the [ authority.
i

|
? %
| !
|
%
%
| i this—ordes Till the disposal of {he
- X re%resent'tion the transfer order &ated
; i 8. % 2004/ shall be kept in abeyance sy faj
A ‘ thé apy icant is concerned.
oy x
-
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0.A. 114/2004

v 17.5.2004
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Hear&~Mr. J.L. Sarkar, learned

counsel for the applicant and also

Mr., A.XK. Chaudhuri, learned Addl.
C.G.S.C. for the respondents.

Orders passed separately.
o™ :,.
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O. A,/Raa.No. 1.1 114/2004,

' DATE OF DECISION 17.06.2004.

'?..3‘.???qd‘}2q{yﬁ‘..l...l000...0..'.‘.........."APPLICAI-QT(S).

MEs T L..Sarkanu.MnuIL.Lmandaq.Mr..G.N..ChakrabartyADVOCATE FOR THE

S. Nath. . : _ APPLICANT(S) .

~VERSUS-

Mr . ' |

.!.I;,L ‘Z\..}iygcgh?oa}lodpyor'}oo'O.booooocq..o.v‘.d.o..doooooowVOCATh FOR TI-IE
i RESPONDENT(S) .
Ly

T?ElHON BLE MR.K,v. PRAHLADAN, ADMTNISTRATIVF MPMBFR.

T}'lE iHON BLE ’

1. | Whether Reporters of local papers may be allowed to see the
;| judgment 2

2.! i+ To be referred to the Reporter or“ not?

34 | whether their Lordships w1sh to .see the fair copy of the
.| Judgment ? " -
| B!

4, ;

Whether the Judgment is to be circulated to the other Benches 2

JleCfmth delivered by Hon' ble Member (Aa).



CENTRAL ADMINISTRATIVE TRIBUNAL ::: GUWAHATT BENCH :::

Original Application No. 114 of 2004,

Date of order : This the 17th day of May, 2004,

THE HON'BLE SHRI K.V. PRAHLADAN, ADMINISTRATIVE MEMBFR.

Sri Alokesh Roy Choudhury
S/o - Late Ambika Charan Roy Choudhury
Divisional Accounts Officer, Grade-T
O/o - The Executive Engineer
P.W.D. Maharlagun Division
P.0. = Naharlagun
Arunachal Pradesh - 791 110.
e« « « o« Applicant.
By Advocates Mr. J.L. Sarkar, Mr. M. Chanda,
Mr. G.N. Chakrabarty, Mr. S. Nath.

- VERSUS -

1. The Union of India, .
Represented by the Secretary to the

Government of India,
Ministry of Finance
New Delhi.

2. The Controller and Auditor General of India
New Delhi - 110 002.

3. Accountant General ( A & E)
Meghalaya Etc.

Shillong.

4, Sr. Dy. Accountant General (Admn.)
O0/o - The Accountant General ( A & E)

Shillong.

5. The Chief Engineer,
Western Zone

W™ TS ™

TeTe TUPIWYDL, Itanagar,
Arunachal Pradesh.

©

6. The Executive Engineer,
Naharlagun Division

PWD, WNaharlagun,
Arunachal Pradesh - 791110,

« « « Respondents.
By Mr. A.K. Chaudhuri, Addl. C.G.S.C. P

t: ORDER
Heard Mr. J.L. Sarkar, learned counsel for the

applicant and also Mr. A.X. Chaudhuri, Ilearned Addl.

C.G.S.C. for the respondents.

2. The applicant is working as Divisional Accounts

Officer in the office of ' the Executive FEngineer,

Contd...2
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Naharlagun, PWD, Arunachal Pradesh. He has been
transferred by the Office of the Accountant General (A &
E), Meghalaya ETC Shillong by order dated 8.3.2004vto the
office of the Executive Engineer, Imphal West PHE, Imphal.
The applicant submitted representation to the Accountant
General (A& E ),'Meghaléya, Arunachal Pradesh etc. dated
29.03.2004 and the same is yet to be disposed of by the

N

authority.

3. In the circumstances, the respondents are

sympathetically.

directed to consider the representation of the applicant/

Till the disposal of the representation, the transfer

~order dated 8.3.2004 shall be kept in abeyance so far the

applicant is concerned.

The application is disposed of at the admission
stage. No order as to costs.

K@M

K.V. PRAHLADAN )
ADMINISTRATIVE MEMBER
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Shri Alokesh Roy Choudhury

—V&-

Union of India & Or

{ IST OF DATES AND SYNOPSIS OF THE APPI ICATION
19.04.2000-

h e

ransfe

oolioy
comptrollar

izsuad by

the Audlitor
General India
instruction for strict
1y,
08.03.2004-

s

&

i
L, with
Eocompliance

the
TR KU &
ST K3 !
applicant

.LH"I})URN"!L‘(} Oros

spaking to transfe
from his existing ;
Naharlagur, Arunachal
violating

29,03_2004*

distre
31.03.2004-

07.04.04-

SRR A T -
olace 1 RWD
Pradesh  to ITmp i
all set norms of  tha %
molicy dated 19.04.2000. {Grmexure-1)
enresanh submittad by
oraving for his
nlace of

the

applicant
retention abt hisgs pres
ab Manarlagun
@

oostin
clroumstbant

@nenh
dus Lo

w51 Cond

Fenre

dition.
Annexure-T11T)
resentation  forwarded by the £
Frginear, DD, Natar]
racomnending the

waoUbLve
AgUn shrongly
casa of the applicant
Chief Engines

Lo bhe Res

{annexura-yvI;
forwardaed the
sondert No.d,

representation
tronagly recommanding

Mokaph R CRaSharty,



rhe case and urging for retention of the

applicant at Maharlagumn. {(Annexure-vI1)

Mence Lhis application.

PRAYERS

Relief(s) sought for:

!

L

lapplicant humbly prays that Your

| That the Hon

torovisions of

Undaer the facts and circumstances stated above, the

dehips be plessed
tp admit this application, call for the records bf i
case and issue notice to the respondents to show cause
a5 to why the relief(s) sought for in this application
shall not be granted and on perusal of the records and
after hsaring the parties on the cause or causes tnat

£

t i Following

may be shown, be pleased to grant Lne

ralief(s):

That the impugned order of transfer and posting issused
under letter Mo.E.0. Mo. D.A Cell/120 dated 08.03.2004
roobhe

4
L

(annexure-1) be set aside and quashed =so f

&

applicant 18 concernad.

*hle Tribunal be pleased to direct the

ot

e
vespondents to allow the applicant to continue in his

present place of posting Naharlagun, arunachal Pradesh,

A his rebiremant on  supsrannuat ion in  terms  of

[y

1

o)
t

[N

transfer policy dated l@“QA.ZOOO

{annexure~I11). ' H

Costs of the application.

T

1

-



Ary other relief{s) Lo which the applicant ix sntitled

tha Hon’ble Tribural may deesm Tit and proper.

nterim order oraved for.

uring pendency of this apelication, the appllcant

oravys for the following relisf: -

[hat the Hon'ble Tribunal be pleased to stay the

Qp@ratioﬂ of the impugned transfer and posting ordsr
g

den

@&t&d ®,03,.2004 {arnexure~I1) in  respect of Lha

Rt

applicant till disposal of the Original Application.

Plokosh Woy Chadhuny



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
(An Application under Section 19 of the Administrative Tribunals Act, 1985)

Title of the case

: 0. A. No

Sri Alokesh Roy Choudhury

- Vgrsus -
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Respondents.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH: GUWAHATI
_ {An Application under Section 19 of the Administrative Tribunals Act, 1985)

0. A. No. /2004

A
BETWEEN

I - - ~
Gri Alokesh Roy Choudhury.

¥ il n, JSa B iy . ™ .- ~~ - o 1 .
“fo~ tLate Aambika Charan Roy Choudhury.

~ivizional Accounts O0fficer, Grade-I

ﬂ?om The Exscubtlive Englneer.
2w D, Maharlagun Division.
L0~ Naharlagun.

srunachal Pradesh- 791 110.

f

.. fApplicant

; o SN
i The Union of India,
mapresented by the Secretary to L

P
A

i

aovernment of Ind
oMinistry of Finance,

Naw Delhi.

The Comptroller and auditor General of India,

New Delhi- 110 00Z2.

aceountant General (& & £

I Meghalay Etc.

Shillong.

Sp, Dv. Accountant Gensral {edmn. )

Y

O/o- The accountant General (A&ET,

¥

Shillong.

The Chief Enginser,
Western fong
R WD, ITtanagar.

arunachal Pradesh.

Adokogh Ry

1|\
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The Executive Engineer,

Naharlagun Division,

WD, NManarlagun,

Arunachal Prad

..- Respaondents.

DETAILS OF THE APPLICATION

Particulars of order{s) against which this application

is made.

> L.

Thisz application is made against the jmmugnad
transfer order  No. F.O. Mo. D.A. Cell/120 dated
OR.03.2004 izsued by the Respondents Np.4, whereby Lhe
applicant has been sought to be transferrsed from the
Office of the Exscutive Engineer, Naharlagun Division
BWD, Arunachal Pradesh to the Office of the Exscutive
Frgineer, Imphal Wesk PHE in violation of the transfer
policy of the Respondent Department and the professed

norms of the Government in an arbifrary manner.

Jurisdiction of the Tribunal.

' VF

The applicant declares that the subjsct matiter of

bz
i
i
{5

application is well within the Jjurisdiction of this

3

Honbhlse Tribunal.
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The applicant Turther declares that Liis application is
the administrative Tribunals Act, 1985,

4. Facts of the Case.

4.1 That the applicant iz & citizen of India and as such he
is  entitled to all the  rights, protections and
wrl”ll ges a8 guarantesed under the Constitution of

Lmdla

4.2 That vour humble applicant was initially appointed as

4

Lower Division Clerk (L.D.C) under the PWD, Arunachal

Pradesh on 11.09.1973 and thereafter was promoted

s
oy

Upp%r Division Clerk (UDCY . While working as UDC in
ﬁND; Arunachal Pradesh, he was appointed as Emergency
UlV ional Accountant in November, 198%. Thereafter the
appficant appsared in the mandatory sxamination in the
yﬁah}198? and gobt absorbed In June, 1990 a3z regular
U“Dué and eventually promoted Lo the grade of Ssnior

vaar 1998,

ﬂiuigiOﬁal acocountants  Office in

JhméquenLly he was promoted as DAC-I in the vear 1999
and posted in the office of the Executive Engineer,
Flectrical Division, Gumti Elsctrical Division
Jataﬁbari” South Triﬁura; thersafter the applicant was

4

transferred and posted in the Office of the Executive
Fnginger, Maharlagun PWD, Arunachal Pradesh, where he

is Lill Erving.

U J

sy Aepcheidhuy

0
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nes nis

[N

4.3 .That the applicant =i
wepartmant
wtmost  dedication and

tisfaction of his superior

commitmaEnts, Lo

jﬁiflﬁ; in the respondent

haw besn performing his duties with his

officers and successT

.

discharging all types of responsibilities as or when

Yagsigned to him. It is relevant Lo mention here that

s
5
—
o
o
)—J
il
-3
Y
05
]

ithe applicant served in difficu

jﬁim@ as and wWhern

(hroﬁwlwg cal detalls of his

Mawve Daan

s

ctenure of servio

Place of posting

1) Subansiri PWD Division

Bino, Arunachal Pradesh

Y.

Yy Tezu PWD Division

Tezu, Arunachal Pradesh

X

2y Longding PWD Division

Longding, Arunachal Pradesn

43 Gumti Electrical Diwvision
Gumti Civil Di

Sputh Tripura.

NMakbarlagun PWD Division

chal Pradesh

R

Nanarlagun, Aruna

4.4 That it iz stated that while

Naharlagun, PWD Division

requlread

for pretity long

-,

by the dapartmsnt. A
nostings along with his

furnished hereundear; -
Period

07.11.85% to 10.04.89

Sdoril, 89 to June, 92.

June, 92 to June, 96.

SppLambear, 26 Lo

Saentenber, 99.

Detobsr, 99 Lo

till date.

the applicant working at

asz  Divisional gocoounts

Officer, Grade-1, the respondents issued the impugned

Coorder of transfer and postir
=0 Nao. DLé.

applicant is now sought to

1@ vide order bearing No.

Cell/120 dated 08.03.2004, wheresby the

be transferred from the

ploxerh Koy Chaid Py,



office of +the Executlive Frgineer, PWD, Maharlagun,
meunachal  Pradesh  to  the 0ffice of the Exscutive
Engineer, Imphal West PHE, Imphal. Be it stated that as

ved by the Comptrollsr Al

per the transfer policy iss

auditor General of India bearing No. Z94-NGE {(fpp)/ll-

ot

98 dated 19.04.2000 wherein all nrincipal Accountant

nensral/Accountant General were instructed to follow

bhe transfer policy laid down thaerein scrupulously and

uniformly. As per bhe aforesaid transfer policy 1t was

=

Ceirected to lizt of Division likely to fall wvacant

o
[#3]

Aduring the yvear should be published well 1n advance,
per clause (d) options should be invited for posting 1n
"particular station from ths individuals and efforts
should ba made to accommodate the officers at the place

£

of their choice subject to availlability of the wvacancy

seniority. Further instruction 1

and on basis  of
contained in clause () of the transfer policy datbed

19.04.2000 wherein 1t 1is =tated that a transfer

0}' H

committes should be formed to consider the o383
bransfaer, again in clauss (f) 1t was further directed
rhat tenure of posting should normally be threg years

o Division and six years at & particular

o
[N
63

in a particul

wtation: it was further stated in clause (a) of the

should be fixed properly so that this may not disturb

the &ra* amic session. But surprisingly the
impugned transfer has been made 1n total violation of

£

clause {a), (by, (d), (&

S
0
N
=
TN
)
)
&
=
ol
—
N
O
~5
b
o
&
&
-
G
1]
5
&
[
T

«fer policy. Be it stated that wvacancies occurred



sharing b VA 200304 Never notified by the

(a&E), Meghalaya, arillong and No

cancountant

coption was invited from any ong far accommodabing them

i
8
=
iy
e
&
O
}-
i

‘vp their choice place of posking  as

bl
=
fis
1

:ﬁd‘&ﬁfﬁﬂn () of . the transfer policy. In
connection it may be statsd that clause (d) has bean
insarted in transfer policy with the sole intention Lo
sccommodate the officers to thelr choice statlon ag par
as possible as becausse the individual officers have
individual domestic problems and keeping in mind the
Comptroller & Auditor General of India has framed the
aforesaid policy. Bubt no attempt e made evaen Lo

consider the posting of bhe applicant in thelir cholce

is

73]

A v

i
[
b
’,..—n
~+
il
o
]

station, the pressnt appllcant 1

[,-
("?’

(t iw further submitted that wife of the applic
is & serious hsart patient; sne was suffering Trom
arute Infero-lateral MI in cardiogenlc shock, NIDDM and
Qﬁolﬁlitiaaiﬂ, She was suggested coronary angiographles
and  accordingly wife of the applicant undergone
coronary angliography during September, 2003.

The irector  of  Health Services, Manarlagun,

ary  approval  for

arunachal  Pradesh accorded R e
rraatment of the wife of bthe applicant, which would be

avident from the letlier

! sgrious complicatlions haw

Cied g . O " o D
unaer constant medical check-up at G.N.B.C

and the applicant requires bo abbeno
v UL Lo attend very ofben G.N.R

o



convenient  for

4.5

Buwahati undertaking ovaernight

mors difficult

freguently 1if the impugned

sart  of

a1l for medical treatment of his wife. It 1s mora?

Fhe  applicant  to attend G
fourney but it will be

nd also will be costly affalrs on the

&

he applicant Lo atbend G.N.R.C Hospiltal

transfer order iw carried

O .

period of

particularly in view

east entitled to stay for a

station considering

at a parbiloular

ces  stated above and mors

&

of the fact that the respondents

have violatsd almost  all orovizions laid . down 11
transfer policy dated 19.04.2000 and Lhat score alons
the impugned order of transfer and posting is liable Lo

he selb aside and guashed.
{Copy of impugned  order dated 08.0%.2004  and

transter policy dated 19.04,00 are annsxed harelo

ss annexure-1 & JI respec bively).

That VO applicant thereat bar aubmibted O

representation through proper channa)l to the Respondent

55 0Z.2004, wherein the applicant prayed for

NDLS o oon

T

consideration of his transfer order  an

tad for retention at least for ong more benuee At

f posting. More particularly on L
ground that his wife of Coronary Artirary,

se  surgery and already U rgons

Soronary  Angioaraphy and Is under constant care and

-

1@ applicant has also

fpllow-up treatments of G.M.R.C.

s kool Roy dﬂm%



wd

;ﬁé,
Carunachal Praad

of  the GNRC Meart Tnstitute,

aforesald

G

s 1

can dissooiats

vreatmant Since

bmithted the relsvant letts NG . MPH=2002/ 1

thae Director of Healtbh

08,2003 of Services

arncd the certificats datead

Guwahati alongwith nis

rbation Tor consideration.

Tris apart, tThsa applicant has also gtated in his

representation that he himsaelf is A&

f Gastric Uloer and hypertension and 1s

long and as such he ie npeither In a

tion bo take his alling wite with him to Imphal no

~iate From his wife ab this stage.
{Copy of tnse rapresentablon dated 29.03.2004
~rg eertificats dated 5.6.2000 and  labtber

ated 26.8.03 are annsxed ith and marked as

annexure- I1I1I. IV & ¥ s@%pﬁtti“ a1y ).

That the repre santation dated 29 05,04 of the applicant

was  thersafter Forwardaed by the Exaculblve
har gun  FWD mivision, Govib. of arunachal Pradesh
vide NG ND/PE-82/99/5089-40 dated 31.03.04

recommending for consideration of

Lhe applicant and stating the

consider wllur The aprlication was in turn forwardsd by

carn Fone, PWD,  Govi. of

thae Ohief Enginear

arunachal Pradesh, Itanagsr to bhe Accountant Ganersl

ceap (WZ)/E~11/17/2004-

1.2

shillong wide his No.

004 recommendlng

af the applicant

The Chief Ernginesr in his sald lebbter dated 07.04.2004



Imphal and another of

g
!
further suggessted/proposed for an alternative solution

ﬁm the problem by way of an intarﬁal arrangeamsnt  and
;W”L ted to accommodate the applicant st Naharlagun by
ﬁﬁterchaﬁgimg the transfer of his proposed P&ii@v&r
ﬁith that of his counterpart at Imphal who is umﬂ&r
order of  transfer to Itanagar wvice Shri  A. Roy
éhoudhury, now at Maharlagun, such arrangemsnt would
édéﬁuatﬁly saerve  the purpose of public interest and
%atisfy the professed transfer regulations in addition
Ho redre Edi of the problems of the applicant.

{Copy of letter dated 31.03.04 and letter dated

C7.04 .04 are annexed hereto as Anns es-V I

respectively ).

%hat the humble | applicant most respectfully submits
Lhat under the Impugned transfsr order, the Respondents
have transferrsed the applicant from MNaharlagun to
. A

ficer Trom Imphsl to Nahbarlagun to

discharge similar functions thereby resulting into an

:}_1

f};

h |

interchanas of two identical officers only which will
not serve bhe public interest it any bebier way. AS
wuch this transfer has besn ordered only for thae sake

of transfer and not in the public interest.

to submit that the Respondsnts

That the applicant begs
the impugned transfer order viclating s11

the set norms of the transfer policy professed by the

Have

Qoveaernmant and hawve not consideread the Genitlng

difficultiss of the applicant even whan his proposed

bs

transfer could be averted by implementing the proposal

A

. Plokark Aoy eliomshmny/
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R

put forwarded by the

caid. AB

07.04.04 afors

in an arbitrary,

S
i L

violation of all

by law

That due Lo

mnd mantal st as

is

ﬁhﬁ

applicant

seaking for Justice

Tribunal to interfers with

interest of the applicant by sebting aslde

transfer order dated

reaspondents  to  retain

costing i.e.

That the applicant

bean sought to be t

under the impugned

retainged at his

v-\iac

Frginear Lill now

Chief Engineer

ravisad order

the applicant. But no

.

application

Lhis

i‘d
&

That

cause of Jjustice.

N
il

Chisf Enginser
SUCH
malafide,
MO rms

and

non~consideration
sub jected
2Ueh
approaching

and

08

bhags
ransf
tran
zeh
vide
{Annexure-
from Lhe

such

10

in his letber dated

Lhe respondents acted

urijust, unfair manner and in

apart from the procedurses

the principles of natural

nf his prayver the

to extreme difficulties

fimding no obther alternative

this Hon'ble Tribunal

is & TFTit caze for the

it

and Lo protect the rignt and

the impugnad

05, 2004 and directing ths

the applicant at his present

at Maharlagun.

te state thabt though he has

erred form Naharlagun to Imphal

sfar order, but he has been

post at Maharlagun by the Chief

lettar dated 07.04.04 of the

VIT in anticipation of a

~

competent authority in case

arder haz vel bsen recslved.

iw made bonafide and for the

QQ

Plokask A2y chafihovy,
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Grounds for relief(s) with legal provisions.

For  that, the applicant has  been transtsrraed 1in
wiclation of all the set norms of the transfer policy

murlfj ad under Government letter dated 192,04, 2004,

For that, the authorities have strongly recommended for
;V@t@mtiom cof  the applicant at his present place of
QUMflnu

i

‘for that, the impugned transfer of the applicant has
b@@ﬁ made most mechanically by simply interchanging his

mmﬁtiﬁg with another identical offic at Imphal Tor

11

the sake of transfer only and not for any public

interest.

For that, the applicant served initially in remote

areas without any ariesvance whatsoever.,

For that, the applicant being in extremely distressing
condition occasioned by the impugned transfer ordar,
representad before the respondents for consideration

and review of his transfer order buf to no avail.

For that Lhe respondsnts actsd  in an arbitrary,
malafide, unjust, unfair manner and in violation of all
Bet norms,  procedurss  established by  law  and  the

ﬂfli(lpldi of natural Justice.

Detai]s of remedies exhausted

That the applicant states that he has

remadies available to him  and  there ig no obthsr
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alternative and efficacious remedy than to file this

‘5)
w‘

apeli

Matters not previously filed or pending with any other
Court:

The applicant Ffurther declarss  that he had  not
nraviously filed any application, Writ Pestition or Sult
before any Court or any other authority or any obher
Banch aof the Tribunal regarding the subj wcL mattar of
this  zpplication nor  any  such  application, Writ

Patition or Suit is pending before any of Lham.

Relief(s) sought for:

’x

Under the facts and circumstances stated above, the
applicant humbly prays that Your Lordships be pleased
to admit thiz application, call for the records of the

sase and issue notice to the respondents to show causs

s,

a5 to why the relief(s) sought for in this application

M

shall rot be granted and on perusal of the records and
after hearing the partiss on the cause or causes Lhat

may be shown, be pleased to grant the following

~—
xx

relief (s

That the impugned order of transfer and posting issusd
undar letter No., BE.O0. Mo. D.A& Call/ /120 dated 08.03.2004

{(annexure-1) be set aside and guashad so0 far the

.

applicant is concernad.

That the Hon'ble Tribunal be pleased to direct the
respondents to allow the applicant to conbtinue in his

prasent place of posting at Naharlagun in terms of the

Blakeok Ry M
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orovisions of transfer policy dated 19,04, 2000

{Aannexura-TI17.
Costs of the application.

fny other relief(s) to which the applicant is entitled

as the Hon'ble Tribunal mav deem fit and propsr.

9. Interim order praved for.

10.

During pendency of this application, the applicant
prave for the following relief:

That the Hon'ble Tribunal be pleased to stay  the
operation of the impugned transfer and posting order

dated 08.03.72004 (Annexure-I). in  raespect of the

applicant till disposal of the Original epplication,

This application is filed through Advocates,

11.

Fte s
Fe bt

—
—

[
-
PR

et peie

particulars of the I.£.0.

I. P. D. No. C 31 & 289379
Date of Issue : 125 04

Twsued from : @ ?0, S U ool oy
Pavabhle ab :
C§ PO . G Mm_,u'voﬂ/}fﬁ‘

List of enclosures.

agiven in the index.

ploresd Ry eiaisi
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VERIFICATION

T, Shri Alokesh Roy Choudhurm;-ﬁfo,Lat@ ambika b Charan
Roy  Choudhury, Caged about . 54 vyears, working  as

|Divisional acrounts Officer, Grade-1, Naharlagun, PWD,
. ‘ : :

aby verify that the
. . 3 :

I pivision, arunachal Pradesh, do her

statements made in Paragraph 1 to 4 and & tosl2 are

true to my knowledge and those made in Paragrapn 5 are

true to my legal advice and I have. not suppressed &ny

e

E st

[RCE e

material fact.

2 zm

)
bl
F
Q
Q
o
ot
L
pu;
i
iz
i
@
Fer
Frr

and T sign this verificatl

May, 2004.-

f
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%.0. No. D.A, Cell/120

The followiﬁ'g_Sr. Divisional Accounts

DYVICE OF THE ACCOUNTANT GENERAL (A&E) MEGHALAYA E

oferred and posted to theé Divisions noted agaif

Thev afe requicsted to submit

‘mation to this office.

“ing and taking over charge report of the o

agans

t each a8 sh:be}'ow. :

thcu' handmg over memorapdum to- their D

C., SHILLONG)
23%) . L
<) ylo b s Dated;- 8-3-2004
. A -
S ﬁ/ ST -'
Officers ang, Liyistiflal Accounts Officer Graded & I are

ivisional Officers under

The ﬁiﬁéiéﬁal?@ﬁ"x‘;:er's-}Cdnuol‘lvin-g Officers are requested to"r'_e_leés'c the Officials concerned
.Ling under them latést bv 9" April 2004 under intimation to this office and. to forward a formal

The transfer is in public interest.

fficials concemned to this office at an 'early' date

L SL \ Name & . - Present Division Division Transferto. |~ REMARKS
' No i Designdtion . . | : ' N
1. | Shri P.C.Borah, | O/o the Ex.Engineer, | O/o The Executive ShriP.CBorah |
Sr.DAO | Gumti Electrical Engineer, : | will move first te
\ o | Division Jatanbari, Pasighat Drilling Division, | release Shri
| Tripura, Addl.charge | 1& FC, with addl. Charge | Sarkar.
\ | of Gumit Civil - | of Pasighat I&FC =
, 5 Division (Power) Division, Pasighat vice
oo .| Jatanbari ' + Shri U.N.Sarkar, St.DAC
| 2. | UN.Sarkar, Of/o the Ex. Engineer * | O/o the Ex. Engineer '
: Sr.DAQ, - Pasighat Driling Gumti Electrical Division,
Division, I&FC, with | Jatanbari, Tripura, with
_addl. charge of additional Charge of
Pasighat I&FC, | Gumti Civil Division, "
‘| Division,Pasigaht - (Power), Jatanbari, vice.
L ‘ n : .. -} ShriP.C.Borah =~ =~ | .
3. | A.Pharami, Ol/o the Ex.Engineer | O/o the Ex. Engineer | Shri Pharami will
' DAO-I, Gas Thermal Civil Building Preject Division move first to
Division (Power), No.IV PWD, Imphal, vice . | release Shri
Rokia, Tripura, addl. | L.Shanti Kumar Singh, | L.Shanti Kr.
i charge of Gas DAO-I - - | Singh.
. Thermal (Elect.) :
i ! Division, Rokia. L .
L.Shanti Kumar |.O/o the Ex.Engineer | O/o the Ex. Engincer = |
 Singh, DAO-1 - | Building Project - | Gas Thermal Division, .
i : " | Division No.IV PWD, | (Power) Rokia, Tripura,
: Imphal AddL.Charge of Gas = -
)G( Thermal (Electrical) \
%f Division Rokia. Vice .- i
1 A.Pharami. |
o )
J}(\\@ Wﬂbh
AT WY



No.V,PWD, Agartala. |

No.III Manipur vice Shri .

: . e L
ast . 9
\h..\ ; : _ - o
5& L. Tholba Slngh O/o The Ex.Engineer | O/o The Ex. I‘ngineer * | Shri L. Thoiba
.| DAO- I { Agartala Division | Imphal Electrical Division " Singh, will move

first to release

l Agartala
e oo : !

: ud('llu,nal chat

No.il PWD hu. ahai
52 NI
Div;y No. PWD T ')hal

|
| ‘ - | N.Kumarjit Singh, DAO-I | Shri N.Kumarjit
e L i Singh.
16 ] N. Kumarjit = | Olo The Ex. Engineer- | O/o The Ex. Enginecr - l -
‘| ! Singh DAO I Imphal Elect. Division .| Agartala Division No.V, l
; i 1 No.III, Imphal PWD, Agartala vice
' ' ' : | Shri L.Thoiba Singh. l
: 7, I Bhabesh O/o The Ex.Engineer | O/o The ExEngineer - . |
: | Chakraborty, Ziro Elect Division Electrical Dive No.IV - |
; } DAO-I AP. : Udaipur vice M. Sanajoaba 4
3 5 i i : | Singh already transferred J ,
- 8. | Anindya Kr. | O/o The Ex.Engineer | O/o The Ex.Engincer -~ | Shri Anindya
; ' Das, DAO-II | RWD Seppa, A.P. Ziro Electrical A.P. vice Kr.Das will move
f ’ Bhabesh Chakraborty, | first to release
| ' DAO-I transferred Shri
! ' , .+ | B.Chakrabroty.
R D.Roy. Olo The Ex.Engineer | O/o Chief Engincer, PWD
‘ : Choudhury, 1 Capital *A’ Division, | Imphal, with additional
i 1 Sr.DAO PWD, Itanagar’ charge of Buiicing Division |
P ‘ : No.IPWD Imphal, vice = |
Shri M.Herama i Smgh ]
. 3 __'DAOII R
10 | M.Heramani Ofo the Chief . Capital ‘A’ PWD), AP, vice | Shrl M.H.Singh,
i Singh; DAO-II | Engineer, PWD D.Roy Choudhury | will move first to
' " | Imphal and additional | transferred - | release Shri D.Roy
charge Building Divn ' *| Chouhdhury
- .| No.1PWD Imphal - o
11. | A Kanungoe, O/o The Ex.Engineer | O/o The Ex.Enaincer
DAO-I '| Paisghat Electrical Highway South PWD),
! Division, Pasighat, AP | Imphal, Vice Shri A.Binode
i o o , Kr. Sharma, DAO-I.
' 12. | A.Binede Kr.~--. | O/o The Ex.Engineer /o The Ex.Eugincer - Shri A.Binode
’ Sharma, DAO-I | Highway South PWD, | Pasighat Elect Diva A:P. | Kr.Sharma, will
) ' | Imphal Vice A. Kanu’vgoo,DAO-I' | move first to relese |
i - , , . i Shri A.Kanungoe. |
f13. | D. Khamvachin, “Ofo The Ex.Engincer | O/o The Ex.Engincer =~ . | Shri
| DAO I | N.IL No.Il PWD Rig Diva PHIE, Agartata | D.Khamzachin
| ~ | Imphal additional | vice P.C.Dxe, 5rDAO | will move first to
, charge N.H. Divn No.I release Shri
; PWD,Imphal _ . |IP.CDas’
'4. | P.C.Das, O/o The Ex.Engineer | O/c Tire ExFugincer NH. ! :
i Sr.DAO - | Rig Divn PHE




T —

S o
AdUialol, Sr.DAO | Olo The Ex. ‘Tugineer | Glo £ae £X Sngineer | S 1
. t ' Banderdewa PWD; Jairampur PW) A P. vice |
? b AP. K.C. Das, BAQ-I relieved
oo B i | of sdditional Charge.
6. ! D.B.Choudhury | O/o The Ex.Engineer | Olo The Ex. Engineer
. ' Sr.DAO 1&¥M Divn No.1I Imphal Elect Divn No.I
! ' Agartala vice L.Shamjal Singn, -
; o | o DAQ-I L
V27 L.Shyamjai Ofo The Ex.Engineer | I&FM Divn No.II Agartala Shri L.Shyamjai
Singh, ' Imphal Elect Divn | vice. \ Singh will move.
PAO-I | No.X : D.B. Choudhury, Sr.DAO | first to release
: Shri
i ‘ _ ' A i D.B. Choudhurv 1
78 | D.N.Mohan, O/o The Ex. Engineer | Gfo Th2 £x. Fezineer Shri D.N. Mohan
t DAO-1 | Seppa PHE, AP. Chanqizng W vice' , will move first to
P - | EChaws, DACt release Shri
9 _ : | L IL.C.Das
19. i K.C.Das, Olo Tlie Ex. Engineer | O/o The EA.Enoneer '
i DAO-L | PWD Changlang, AP | PEX Divisicn No.IV,
! | . _ __ | Agarthia e
. 20 | S.C.Ghosh, O/o The Ex.Enomeer O/o The Ex Cngineer
: | DAO-I Tawupg PWDAP Elzc" ool Dms an INo IIL
! . . : 1\‘ s |-
+ 2J. | J.P.Sinha, - O/ The Ex.Engiueer Olo Fiv: TxEriineer. Shri J.P.Sinha will
? | Sr.DAO Roing RWD, A.P. D awnn PWD 4.7, Vice ‘move firstto
: ' : . . P 5.2 C.Grosh, DAL ~-| release Shiri
o | ! L S.C.Ghosh.
X2 i J.K.Lahiri, O/o The Ex.Engineer | O/o Th2 ExEngineer . 1 J.K. Lahiri wili
| Sr.DAO Pasighat PWD Tawang Elect Divn vice | move first to
! o N.C.Berman DAO-I | release Shri N.C.
i . . : : " | Barman.
5. | N.C.Barman, O/o The Ex.Engineer | C/o The Ex.Enginecer - S EEE
DAO-I Tawang, Elect. AP Kai'aseiiar PW1D, vice Shri
_ L o . B, Chnkraborty, Sr.DAO . .
>4 | Birajendu * | O/o The Ex.Engineer | O/o The Ex.Engincer Shri
Chakraborty, Kailashahar PWD, Northern Divan PWD B.Chakraborty. .. |
Sr.DAC Tnpura Dharmanagar wﬂe S Nag, - | will move first to
' , Tk Se.DAO release Shri S.Nag.
5. | Shyamalendu i OloTheEx.Engmeer O/o The Ex.Engmeer I
Nag, Sr.DAO Northern Divn | Thoubal PHE, with -
. PWDDharmanagar | additional charge of PWD
. ' - | Thoubal Manipur. vice :
i P.Manglem Singh, Sr.DAO 1 -
. | P.Manglem | O/o The Ex.Engineer | O/0.The Ex.IT Ingineer - | P. Manglem Smgh
, Singh, Sr.DAO | Thoubal PHE Hayuliang Electrical A.P. ! will release Shri
' : Manipur with Vice Swapan Kr. | S. Is.r Chdkrabortv
| additional charge Chakraborty |
PWD Thoubal Biva. ' :
b ! Manipur l -
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|

4

-

I

i

g ’:}—('Swapan"iif" " T Olo The Ex.Engineer |- ./o The ExE~ -
Chakraborty, Hayuliang Electrical | lilectrical Dive n" .LWD ‘
_ JAO-1 ‘Diva ALP. -~ “mphal
8. ' ,Sajal Kanti = - | O/o The ExEngineer . | Yo The ExXT. !
' Choudhury, | Along RWD, AP. | Suildine P T ;mphal |
i DAO-I - | ) Y
8. | Ashim Kr O/o The Ex.Engineer l¢ 9 TheExT =~ =
l Bhattacharjee, Khonsa PWD A.P. | ® A4 Task Fi it No.I |
]DAO—I I e e "PV\ VImphs' ]
Ch. Naba kr “"["Olo The Ex.Engineer | O/o e Ex. .~ “ncer- Shri Ch:Naba Kr.
'; ‘Smgh DAO-I Task Force Diva IFC, Khox aPWD / P, Vice . ! Singh will move
' Manipur AKX hatteel oo first to release
| Shri
' | o , , : - | AJK.Bhattacahrjee
1. | O.Manihar | Ofo the Ex.Engineer, | Churac andr™ ‘e”trlcal
. | Singh, DAO-1___ | Roing PHE,AP_ Division, Mavl=ur
, 32. ; MH.Angami, Q/o The Ex.Engineer -| O/0 The Ex-E ‘neer . B
| DAOM | | Bishmipue PWD, M.L Divistont 1 ‘0.1 (vauey)
| | {Manipur. Lamphelp~t, [, shal
{ 73, | Abhijit Kr. Das, | O/o The Ex.Engineer Of/o The E. Engineer «
DAO-1' 1 Elect Diva No.J, - | Bomdila, P. .7,
‘ » Agartala .| Arunachal I -a" »<h
24, | ARoy "Olo The Ex. Engmeer /o The Ex. . n~ineer
~ {“Choudhury, Naharlagun PWD, Impbal West -7 7 vice
DAoL AP, H Yaishkul ¢ 2 |
VB H.Yaishkul 'O/o The Ex.Engineer | O/o The Ex1x, v Shri H.Yaishkul
Singh, DAC-I Imphal West PHE, Nah=rlagun 1’2 :, AP. - i Singh will move
: 3 Manipur .| Vice ARoy( - ury | first to release
oo ; | |, - | Shri A.Roy !
SR R R Choudhury.
- 76 | Hamendra Ch. ! Ofo The Ex. Engineer | Ofo The} v ™ , -
2. | Das, DAO-1 | Basar PWD A.P. addL | Buil"ing Jivat a2 7. "
' 5 | Charge of Basar | PWF, Im Jh: | v/
l1&FC [ |

(Authority:- AG’s order dated 4.3.2004. at p/1 01" off - Na.DA k(’d—Qéﬂ9-2002WoI. V)

'

Sd/'# - ) :
Cmiretant (}cv.ne‘r;ﬂ (Admn)

Sr‘7 -r. A

A



A CE'OF THE COMPTROLLER AND AUDITOR GENERAL OF INDIA
. . NEW DELHI =-110002

No. 394-NGE(App)/11-98
bated 19.4.2000

All Pr Accountants General/Accountant eeneral
Dealing with the cadre of Divisional Accountants,

i

Slr/Madam:

[
T

i "'i )be.need to evolve some clearly defined rorms and a unlform and
Frangp rent: policy of transfer and posting of Divisional Accounts

ll;'

,Ofﬂi ers/01v1sional Accountant was being felt for swtime. Though
'f:"ﬁ, tnansﬁqrmis ‘an :incidence of:service of Divisional Accountant, it should
. - bemq fect?d iin such. a way that it causes minimun inconvenience to the
. hd”"hwb‘ indivdduals :and at the same time it fulfils the adminlstratlve
Q& qUirements. It has, therefore, been decided to prescribed Lhe‘““"w

lowing«broad parameters for transfer and posting of Divisional |
AN 'r ék oun&s OfTicers/Divisional Accountants which should be followed )
R ;i§b upﬂiously and uniformly. :

L B ?ransfer and posting should normally be made onge in a year and

,;'wnnual transfers should be timed properly so that these may not
dlsturb the academlc session.

‘."s
7 :l)‘ .‘ T

(c)i Divisions should be properly graded by following the instructions
E ' o § lssued in this reqard from time to time and posting of officers
‘ e '.§hou1d be made‘in the appropr1ate1y qraded Divisions;
N

l_..' i

(d)' Option for posting in particular station(s) should be called for
' from the 1nd1v1duals and efforts should be made to accommodate the
gvofflcers at the place of their choice. subject too availability of
vacancy and on basis of sen1or1ty. The adverse comments given by
Ithe Inspecting Officer auditing the accounts of the Divisions,
iadverse remarks made by the Executive Engineers on the performance
of the Div131onal Accounts Officers/Divisional Accountants which
: qe_ﬁlnally substantlated and the performance in proper and timely
'$me1331on:of accounts may also be kept in view;
8 emtefad o b e oy

, L . -e...
. . | MVO(.OJ'

It
! ' 3

=L v o -r.v s




o p"”"‘;‘f;";-’

i (e) a t ansfer Committee comprising the Group Off1cer in atge of

- S wor kg Accounts and two other Indian Audit & Accounts Department
off1cers of the rank of Sr. Dy. Accountant General/Dy: Accountant
ueneral to be nom1nated by the Pr. Accountant uoneral/Accountant
Genorgl,should be formed to consider the case of trénsfer.

s .

) tenure of postlnq should normally be three years in a partlcular

Dlvision and six years at a particular statxon-

(f

’ ".‘lw""l‘ ot ' '

(q)(/an officer should normally allowed to serve the last three years

' of hlS service life at a place of his choice even if it results in

his. stay in the same place etc.sbeyond the normal. tenure._m_.““
'i

."V
".h : ’ S

(h) a éen§ral%order 1nd1cat1nq transfers and postlnqs of all officers
l should be. notlfled in addition to 1nd1v1dual post1nq orders that .
mav‘be issued. -

Dispensation of the set norms could be made only in every
eptional circumstances, to be recorded in writing, on account
xtreme personal circumstances which are qu1Le distinguishable.

Yours faithfully,

v od/--
Asstt Comptroller and-. Auditor General (N)

Ty

qertifisd o e trug ‘,,,;’i
mf‘wa 37(2:*%" :

Section jqfc;;/;;;

T GUIVAIATI aANOH:

Guwahuri./’&"‘ § t/\ '
. /L/éo 'V‘\O
A
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I3

Tho Accountant Gonoral(A&E)

‘Meghalaya, Arunachal’ Pradesﬁ otc.
DAiDAO's Cell, .. - :

- Main Building, -

Shillong. T et ' i LT

| Through Pxoper Chpnnol )4

Subt= ' An earnest. appoal for ra-conaidoration
- of transfer oxrderx,.

Refy- N Your B.0.No.D,A. Co§1/120 dtd 3/3/2004. .
sir, | T ' - PV

s

) LS W&th profound veneration and humble submi-
ssion, 1 would like to draw your kind and sympathetic

~ attention with the fellowing facts for re-consideration

 of the cited transfer oxder, '

That Sir, my wife s’ a ﬁ;tient’bf-”CorOnary |
~artery"”, She needs regular medical treatment from consul-
tant Cardiologist. As perx opinion of Cardiologist GNRC
Heart Institute, Dispur, Guwahati sh? needs "bypass Surgery"®
and undexge "coronary Angiogmph&es“.c It‘is alsojxo Jnention

......

here that due to her frequent' cardioloqicalvprobiom and

other associated symptoms she has boen roforrod to GNRC
Heart Institute, Guwahatl for medical treatment and investi-
gation, The Dixector of Health Sexvice, Govt,of Arunachal
Pradesh has recommended and approved the propoesal vide No,
MPH-2002/1 dtd,26/8/03 (copy enclosed) and till date she

is under the treatment of GNRC under speéialist's observation
there, Considering her critical condition it is very diffi-
cult task on my part to move at Imphal with my alling wife

at this juncture, Over and above, I would not isloate her
in her such ailing 6tage, The photo copies of necessary
Medical Certificates are enclosed herewith for yeur kind
perusal pleasc.

Further, the humble applicant have been su~
ffering from “Gastric Ulcer® assocliated with "hypertension”
e and under medical treatment since long° '

va ! (5*”“[

. ™~

\M
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PRI IR , o
In view of facts as: narrated above, I would '
11ko to appealing your benign authority kindly re-consider '
my transfer ordexr and retain me. in the present place of
posting at least for one more tonuro or placo e in any
~near-by Divisions as '‘par your adminiatrative convenience

8o that I could tacklo the bainful situationo

_ I do hope and bolieve that your bonovolont
authority Wi certainly realiae myfproblama“andffavourad

me by rotaining at least one more tenuro at this assignmﬁnt.

Wath'rogards,

EnclosAs above, L -~ Yours faithfully,
_ v L Ty -

Cog 4\ \,//&_, A /’)ﬂ
| A{:;ésh ROy .Chowdhuzy ) )%
' Divisional Accounts Off cexr Gd, I

Naharl agun DiVision‘@m p
ahar
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L L5 ANNEXWRE-IVE

A (J.N l{ C IELAR"E HNSH ' ) v L '5,""‘"""%‘.‘“ . !‘.vn , ::gslr;:;:)
' Dispur, Guwahati - 781 006 i : RG1198
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Date :- 08/06/2000
TO WHOM IT MAY CONGERN
A-
This is to certify that ,}f Bhabataxlm RO\
? q e A_l(g}(/gﬂ y ey, R
houdhux\ ,\'15 voars female (Hosp. No- 1103949} was
admitted  in Cardiology, GNRC Heart Institute on .
29/05/2000 in a critical condition with  CAD : Acute

Infero-lateral M]" in cardiogenic shock, NIDDM and
Cholelithiasis. Shc IS Lmdexgomg treatment in ICCU and
will require coronary anglography.

=
——

-

45

Dr. A. K. Boro. MD, DM
Senior Consultant Cardiologist
& Head of the Deptt. (Cardiology) x
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oo | (.()VLRNMLN[ OF ARUNA(,HAL l’RAl)Lbll

~ DIRECTORATE OF HEALTH SERVICES ANNExu RE- -V
b . o NAHARLAGUN . _ /5\
No. Ml - RODR /;\_ }Datcd, Naharlagun the Zlé( 8){ 003
J:;»ﬂos«(—lat—teﬂppxoval is hcrcl)y accorded for consultation and trcﬁtmcxi; of
W/Sm(l/l\b&«’ .......... ?.7 ° C/ ..... Q}Q(&Q’\W .......

1whm%m1/w:fc/<latigMummem of Shrl/Smh A RGVGC(Q“}\G\AA’L“W
Wv*?)’hﬁd ........ Aee, mx{wﬁ%‘ ....... ‘\\w// .......... re.l ................. M.UMW/(‘%'

A ,\-cvrm—f\’!'cﬁ‘lt'ﬂ“eoﬂcgt—-ﬂrbﬂlgﬂh/
|Hm+mﬂg-k‘rpurfi 10: G—Hosp:hl’DTgUmv‘Gcmvﬂ‘ﬂUspimﬁ-Nnimlagmtuué
A l—Hﬂsmtﬁ}"P‘HtghM with'an escort.
Qek/...
n o (o r®
- o Director of Health Suvuc;s.
“Government of Aruntachal Pradesh,
Naharlagun

Memo No. M PH - = D_‘OZ*( /_i Dn(‘cd. Naliarlagun the lé\g{ _ 200_{’;.

i

" Copy to -

"1, - (a) The District Medical Officgr ...... Sesvrerrnensessases beessres district oo evaeaans

Avunachal Pradesh with -fércncc' 10 hiis letter NO. covvvcnniiiinneneesesenne ansesiraes

.
(I HE vrvvrerererirenrnesssaineefiosnnaiense .

by - hc Deputy Dn'cctm
letter NO woverrermiensssfoenes et USR] ETTY: RO :

f Health Scrvnccs (T&R) Pnsnghnt wnth lcfclcnu to Ius

(¢) The secrctary R.
INO. vevirerenrverinenesaforss rdrrraseeraneene d ALCE revimiireersarsrensrisnorserssnsessssrss .

/[ Mission Hospital; Itanagar with reference to his letter

/oom- (R o AL .

(d) The Chicf Me |c | Ofﬁccr, General Hospital, Nnharlngun with reference to his
|cltc| No ..

(¢) Medical Officer ............................................... Assnm Rifles C/O 99 APO.

with q‘cfcrcnce to his letter No

Ler Direetar of Health Scrvices.
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GQVERNMENT OF ARUNACHAL PRADESH

OFFICE OF THE EXECUTIVE, BNG;NEERu:u:NAHARLAGUN DIVISION
. PWD:AP:'zN i GUN,

T

1
'.

: N0|.ND/PF‘;§2/99/ 510"7)9’:%0 _ Dntod; M‘%@L)

T'O. . , P . t

The Aceodhﬁént ﬁpﬁgfél (A&E)"
Arunachal. Pradesh,Meghalayal etce' < .0/ = ’,
Shillong.

Subi - Forwarding of - appoil 1h*reapbct of
Shri Alo!_&hiﬁoyTChowdhuv “D, \' AL
. B g ﬁ_ N oy Bt w9 ’}q%é ) _.:.‘{»ifv.- N
Refi~. Your E.O. No.DA; ce11/120 dtd, 8.3.04.

_Sir.
b fzes e v
Please #1nd herewith an appoal :eéelyed frem

sy ‘ f\’% "'-WQ "'?";ﬁ " “Kf»- ‘ -4 PN

the aforesaid officer. whidh Agﬁsilg,oxp;nnaxory. The
‘probloms as clarif%ed by, the 1ncumbcnt hre ;soemg to.

1

be genuine and dosoxvos oontidoration.-.f*ﬁ'

Sy oy e

~ Therefore, the appcal in quwutﬂ '#1swtec6mmended
for sympathetic considernt;on ploase. g, GauS Tt s

o

. ; . . .l IR
T PO NI VIR S S SR Y R S K L o

o D RV A
: L . Yours faithfullyy
EnClO*” Ag &ahove., _ L ;&” ‘uvf;;;fwfé“”g
| - Exocuttvb‘nhgihoor ‘

Nahunlagunpbfvicﬁonv
APvaDx;Naharla une

Copy_tot~ _—~ Lo R
| /\,u/\l;bp Alokosh Roy Chowdhury DAO Gr-I for
ormation,
49 41\1 A5 Ptx&bech #MQD ’ ‘IIl‘I'{vf.
' gecutive”En {neer
“jgarAaganD vision

Vi Dnl@b_zrllm

. $5~

.\\‘
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GOVERNMENT OF ARUNACHAL PRADESH

OFFICE OF THE CHIEF ENGINEER ; WESTERN ZONE.
P.W.D. .; ITANAGAR

No. CEAP(WZ)/E~1T / 17/ 2004-05/¢8-\1 Dtd., Itanagar, the ‘Tt ¥yt /2004

To,

The Accountant General (A&E),

Meghalaya, Arunachal Pradesh etc.
Shillong - I

Sub:- Transfer ‘of Shri. D. Roy Chaudhury, Sr. D.A.O. from Capital Division — ‘A’
PWD, Itanagar, A.P.

‘Ref:- Your order No. E.o. No. DA Cell/120 Dated 8/3/2004

Sir, ¢ 4

The-representatron of Shri. D. Roy Chaudhury, Sr. D.A.O. alongwith the

recommendations of .the concerned Executive Engineer, Capital Division - ‘A’
PWD, Itanagar has been seen. The facts narrated in the representations and its
recommendatrons made by the Executive engineer, are true, hence instead of
repeatations, I would like to-endorse and strongly recommend those, Shri. D.
Roy Chaudhury, Sr. D.A.O. is personally known to me and his services are been
appreciated by everybody. He has been entrusted with few important and

“vulnerable court cases spreaded over few Divisions with huge monitory

involvements at stake. At this stage it would be detrimental for the interest of
the Government to separate the services of Shri. D. Roy Chaudhury from the
deal of the said cases. As stated by the Executive Engineer, I too subscribe that
the proposal for voluntary retirement to cut short of last spell of service life of an
efficient and sincere government servant like Shri. D. Roy Choudhury, Sr. D.AO.

~ is rather greater loss to the: Government itself, especially when many of the

Divisions are running short of ~the ‘Divisional Accountant.. You are therefore.

requested to consider the retention of Shri. D. Roy Chaudhury, at Itanagar till his
retirement which is due in February, 2007.

If you do not kindly consider it to be interference in your jurisdiction, it
may be suggested as under to resolve the interest of everybody, where as the
norms of transfer posting of Go'v'ern’m_ent servant can be fulfilled.

It has been observed from your order that Shri. D. Roy Chaudhury, Sr.’

D.A.O. of Capital Division-'A" and Shri. A. Roy Chaudhury, DAO-I of Naharlagun
Division, PWD, under this PWD Zone have been transferred and thelr
replacements have been ordered from the incumbents presently at Manipur. If
you can consider the inter-change transfer in between Shri. D. Roy Chaudhury
and’ Shri. A. Roy Chaudhury and corresponding changes in between their
proposed reliever at Manipur, then the purpose of the interest of this
government as well as personal prayer of the incumbents can be resolved and at
the same time the norms and regulations of periodical transfer - posting can be
fulfilled. The distance of Itanagar and Naharlagun is more than 10 K.m. which Is
considered to be two different stations, where-as this department can avail the

service of Shri. D. Roy Chaudhury, as the stated Court. case are having the
involvement of Naharlagun Division also




- s

~ The presence of th‘ie ~¢xistifng acéo'unta'rit_Shri'. A. Roy Ghaudhu_ry,-:;DAO-I at

. hearby plallce'sha'll_bfgfhe‘lpfu_l_ in pla_jcﬁe,ment of records of that DIyisiQn_"ln,re_latlon' '

 representation of Shri, A, Roy Chaudhury, DAO-T of Naharlagun Division, PWD
. Which has been forwarded-by the"Execu'tivé.Engineer, Naharlagun Division. The

ground harrated are recommended for your consideration,

Division — ‘A’ and Naharlagun Division are being instructed to retain 't;ﬁéfb?esent |
incumbents till a final decisiori and instructions are received from your end. -

Yours faithfully,

. , (G. Kato) ,
- Chief Engineer,
Western Zone, P.W.D, A.P.
Itanagar, °

No. CEAP(WZ), 2004-05/  ptd, Itanagar, the " 72004
Copy to:- - | - o

1. The —gaﬁ?:’:rintendi‘ng Ehgiheer, Capital Circle, PWD,‘»,I‘taha'gl_air, for
~Information with reference to his No. SECC/E-11/9/2004-05/23-25
| Dtd. 6/4/2004. R e

linformatioh and necessary action. He may retain Shrl.’ D Roy
_iChaudhury, Sr. D.A.0. in"Capital Division-'A’ till a decision/revised
~order is received from the Accountant General, Shillong,

"~ A iThAe' 'Executivé-'E_hgineer, Capital Division-'A’ PWD, Itahagar for

3. The Executive Engineer, Naharlagun Division, PWD, Naharlagun for
information and necessary action. He may retain .Shrf:.,A".‘“ Roy
Chaudhury, DA, till a decision/revised order is received from the
‘Accountant General, Shillong., ' S

' . , Chief Engineer, o
L .~ Western Zone, PW.D. AP,
|

|

!

| L
-‘,.'(»,g'.. -




